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Judgement

1. Shri T.G. Rathod, learned Addl. Commissioner (Authorised Representative)
appearing on behalf of the Revenue-Appellant submits that against the

same impugned order, partyâ??s appeal has been disposed vide order
No.A/10627/WZB/AHD/2013 dated 02.05.2013 whereby the matter was

remanded to the Adjudicating Authority by keeping all the issues open. He
submits that since the impugned order has been set-aside and matter has

been remanded, this matter arising out of the same impugned order, may also be
remanded to the Adjudicating Authority. He submits that the issues

raised in this appeal may be re-adjudicated along with other issues by the
Adjudicating Authority.

2. None appeared on behalf of the respondents despite notices issued over 7
times earlier. Therefore, we take the appeal for disposal.

3. We find that against the same impugned order OIO-AHM-CEX-003-
COM-023-12 dated 19.07.2012, this Tribunal in Excise Appeal No. 812 of

2012, filed by the party, disposed of vide order dated 02 May 2013 and the
matter was remanded to the Adjudicating Authority. We are of the view
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that this is proper in the interest of justice that this matter should also go back
to the Adjudicating Authority for a fresh decision along with other

issues. All the issues are kept open.

Appeal is allowed by way of remand to the Adjudicating Authority.

(Dictated and pronounced in the open court)
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